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Ceunsel appesring f~r the Applicant
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289 2. He preferred an agpecal unsuccessfully
asainst the sald ~rder ~f rem~val and the
=2id appeal havine scen dismissed under
Annexure-2 dated 2,5,2062, the Agplicant
has preferred a further apseal under
Annexture-3 dated 9,8,2882 and unéer
AnnexUre—4 dated 31.8,2083 which are

still pendimeg ,In the sald gremises,

this arieinal Afépli-'.:atign is disgosed of
at the admissisn stage, reguiring the
Respridents, to Considex the erievence

~f the Applicant as raised in his second
appeal under Annexure-3 dated %.8. 288 2,

und el Ann em&re-4 dated 31.B.26083,ir accrrdance
with Rules,on merits,within a peri-d ~f

three menths €£r~m the date ~f receipt
~f a crpy ~f this ~rder.
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